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NAME OF THE COMPANY: M/s Kanpur Plastipack Ltd

SECTION OF THE COMPANIES ACT: u/s Rule 6 of Insolvency& Bankruptcy code, 2016
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1. BCHuToSH ACARUAL (I DpechTE PETIFIONCE

ol

Order dated 31012017
CP No. 2/ALD2017 M/s Kanpur Plastipack Lid

Heard the Leamed Counsel for petitioner on the question ol
jurisdiction to entertain a ereditor’s application under Section 60, As
pointed out by the Ld, Counsel lor petitioner. the respondent 15 a
corporate debtor whereas (the petitioner 1s o corporate creditor and
Section 60 sub-Section-{ 1) does not make any difference between 4
‘carporate debtor” or a “corporate crediter’ where it has used in it
language the expression fcorporate person There 15 also sinking
difference between the import of sub-Section | and sub-Section 2
which makes us to believe that there is something to be interpreted to
decide the question of the jurisdiction on the basis of situs of the
‘corporate person’, with particular reference 1o whether the “corporate
person’ would include the situs of "corporate deblor or does it include
the situs of “corporate creditor”, The Bench has noticed that so far. no
e autharity is laid down by the BCLT on this guestion and Ltherefore the
w’\tl Bench wants to hear both! sides and make critical examination of the
issue. For the limited purpose of hearing on the territorial jurisdiction
n,'-\ -‘.\‘L“"'TIT of the Tribunal under Section 60 of the Insolvency & Bankruptcy
) Code. 2016 issue notice th the respondents and also notice 1o Central
Government  through  Ministry  of  Corporate  Aftars, | st on
17.02.2017 for hearing.
List on 17.02.201 7} ™
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SH.V SR, AMADHANI (Judicial Member)

SH. H.P. CHATURVEDI (Judieial Member
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